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(FIFTY-FIRST REPORT) 

It the Chairman of the Committee on Private Members' Bills and Resolutions, 
having been authorised by the Committee to present the Report on their behalf, 
present this Fifty-first Report. . , 

2. The Committee met on 20 October, .1982 f!lr-:-. 
I. Examination of the following a;nstitution (Amendment) Bilis undor 

rule 294 ( 1 )( a) of the Rules of Procedure:-
(1) The Constitution (Amendment) Bill, 1982 (Amendment Q{ 

article 155) by Shri B. V. Desai. M.P . 
. (2) The. Constitution (Amendment) Bill, 1982 (Amendment of 

article 156) by Shri .B. V: Desai, M.P., 

II. Classification and allocation of ·time for discussion of Bills(Wde 
Appendix) under clauses (b) and·{c) !)f R~e ~94.(1) ?i.the R.~ 
of ~ocedure. 

III. Reconsideration of classification of tbe Reservation pf Posts in GoyerQ.-
ment Services and Seats in Educational InstitutionS· (for ECOnomically 
Weaker Section of People) Bill, 1981 by Shri Ram Nagina Misra, .• 
M.P. 

Examination Of the Constitution (Amendment) Bills 

3. The Committee considered the Bills8nd arrived at'tlie· following 6ndiag" as 
a result of their examination of the Bills: - . 

~.' 0" .;~".:~.~~. ,~.~·t .. 

Findings of the Committee 

. (1) The Constitution (Amendment) Bill, 1982 (Amendment of lIttiole 
155) by Sbri B. V; Desai, M.P. 

The Bill seeks to amend article ISS of the Constitution with a vi~~ t~ ~.;' 
that the PrcsldeDt shall take into consideration 'the views, if uy, of tbe C1)icf 
Minister of the State while appointin& the Governor of that State. 

After considering the Bill at some length, the Committee postponed further 
cQnsideration thereof. 

(2) The CODS*ution (Amendment) Bill, 1982 (Amendment of arNek· 
156) by Sbri B. V. Desai, M.P. 

The Bill seeks to amend article 1 S6 of the Constitution. with a viow. to pro-
vide that the Governor sh9ll bold office during the pleasure of th~· President a&4',; 
also till he enjoys the support of the Chief Minister of the State. 

After considering the Bill at some length, the Committee postponed further-
consideration thereof. 

fP.T.Q. 





APPENDIX 

Bill .No. Category ·SL 
No. 

Name of the Bill and the . 

.Member-in-charge · re_c;ominended 

I, The Representation of the People (Amendment) 79 of 1982 
Bill, 1982 (Substitution of section 3) by Prof. 
Madhu Dandavate. 

· 

2. The Oil-Seeds and Edible Oils Production Bill, 83 of 1982 
1982 by Prof. Madhu Dandavate. 

3. The Contract Labour (Regulation and Aboli- 119 of 1982 
tion) Amendment Bill, 1982 (Amendment of 
section 1, etc.) by Shri Samar Mukherjee. 

The Representation of the People (Amendment) 
Bill, 1982 (Insertion of new section 10B, etc.) by 
Shri Harish Rawat. 

_5. The Family Welfare Bill, 1982 by Shri A.T. l 15 of 1982 
Patil. 

'6.· "Tho Protection of the Dignity of Womanhood II6 of 1982 
Bill, lg82 by Shri A.T. Patil. 

7. The Indians Abroad (Voting Right at Elections) 117 of 1g82 
Bill, 1982 by Shri Ram Jethmalani. 

·s. The Establishment of a High Court at 107 of 1982 
Agartala Bill, 1982 by Shri Ajoy Biswas. 

g. The Building and Construction Workers (Con- 108 of 1982 
ditions of Employment) Bill, 1g82 by Shri 

:u. 

Satyagopal Misra. 

The Population Control Bill, 1982 by Shri l IO of �982' 
Arjun Sethi, M.P. 

The Constitution (Amendment) Bill, 1982 111 of 1982 
(Amendment _of Seventh Schedule) by Shri Aijun 
Sethi. 

The Constitution (Amendment ) Bill, 1982 112 of 1982 
(Amendment of Seventh Schedule) by Shri A1jun 
Sethi. 
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